FORM B
PUBLIC ANNOUNCEMENT

{Regulation 12 of the Insolvency and Bankruptcy Board of India (Liguidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF SAUBHAGYA ORNAMENTS PRIVATE LIMITED

Sl No Particulars Details
1. Name of corporate debtor Saubhagya Ornaments Private Limited
Date of incorporation of corporate debtor 18" March 2009
3. | Authority under which corporate debtor is Registrar of Companies - Delhi
incorporated / registered
4, Corporate Identity No. / Limited Liability U52599DL2009PTC188537

Identification No. of corporate debtor
5. Address of the registered office and principal office Registered office :

(if any} of corporate debtor : 3097, Gali No. 36, Beadon Pura, Karol Bagh,
New Delhi 110005
6. Date of closurc of Insolvency Resolution Process 25 July, 2021
7. Liquidation commencement date of corporate 26" July, 2021 being the date of order passed
debtor by Hon'ble NCLT

28" July 2021 being the date on which order
of Hon'ble NCLT was uploaded on the NCLT

Portal
8. Name and registration number of the insolvency Ms. Shalu Khanna
professional acting as liquidator Regn. No: {BBI/IPA-001/1P-PO0917/2017-
2018/11523
9. | Addiess and e-mall of the fiquidator, as registered | Address: A-1R/9, Vasant Vihar,
with the Bouard New Delhi-110 057, India

B Email Id: SKHANNA@LLCA.NET
10. | Address and e-mait to be used for correspondence | Ms. Shalu Khanna
with the liquidator Liquidator of SAUBHAGYA ORNAMENTS
PRIVATE LIMITED

Luthra & Luthra Restructuring And
Insolvency Advisors LLP

LGF, A-16/9, Vasant Vikar,

New Dethi-110 057, India

Email for submission of claims

: SOPL.RP@LLCA.NET

11. | Last date for submission of claims 25" August, 2021

Notice is hereby given that the Nationat Company Law Tribunal, Principal Bench, New Dethi has ordered the
commencement of liquidalion of the Saubhagya Ornaments Private Limited on 26% July, 2021.

The stakeholders of Saubhagya Ornaments Private Limited are hereby called upon to submit their claims with
proof on or before 25" August, 2021, to the liquidator at the address mentioned against item No. 10 mentioned
above.

The financial creditars shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with the proof in person, by post or by electronic means.

The claim may be submitted in their specified forms. FORM C - Proof of claim by operational creditors except
Workmen and Employees; FORM D - Proof of claim by financial creditors; FORM E - Proof of claim by a Workman
or an Employee; FORM F- Proof of claim by authorised representative of Workmen or Employees; FORM G -
Proof of claim by any other stakeholder. These forms may be downloaded from the portal of IBBI i.e.
HTTPS://IBBL.GOV.IN or from portal of Liguidator i.e. HTTP//WWW.LLCAIRP.COM/

Submission of false or misleading proof of claims shall attract penalties,

% hanna

Liguidator
Date: 30/07/2021
Place: New Delhij
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PUBLIC NOTICE FOR AUCTION CUM SALE (APPENDIX — 1V A) (Rule 8(6))

Pursuant to taking possession of the secured asset mentioned hereunder by the Authorized Officer of IIFL Home Finance Limited (Formerly known
as India Infoline Housing Finance Ltd.) (IIFL HFL) under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 for the recovery of amount due from borrower/s, offers are invited by the undersigned in sealed covers for purchase of immovable
property, as described hereunder, which is in the possession, on "AS IS WHERE IS”, “AS IS WHAT IS” and "WHATEVER THERE IS" BASIS
particulars of which are given below:-

Borrower(s)/Co-Borrower(s) /

Demand Notice

Date of Symbolic

Description of the Immovable property/ Secured Asset

All that part and parcel of the properties bearing Part of Plot
No-99, Khasra No0.298, admeasuring 787 Sq. Ft., Situated In
Jagram Vihar, Gram Padartha, Urf Dhanpura, Pargana Jwalapur,
Tehsil & District-Haridwar, Uttarakhand.

Reserve Price(Rs.) Earnest Money Deposit (EMD)
Rs.5,50,000/- (Rupees Five Lakh Rs.55,000/-
Fifty Thousand Only) (Rupees Fifty Five Thousand Only)

Guarantor(s) Date and Amount 0;’35?‘%
- —Jul
1)Mr. Faujdar. 17-Mar-2020 Total Outstanding
2)Mrs.Kiran Rs.10,37,977/- (Rupees |as on On 29-July-2021
(Prospect N0.865597) Ten Lakh Thirty Seven | Rs.12,26,725/-
Thousand Nine Hundred | (Rupees Twelve Lakh
Seventy Seven Only) | Twenty Six Thousand
Seven Hundred and
Twenty Five Only)

Date of Inspection of
Property 17-Aug-2021
1100 hrs-1400 hrs

EMD Last Date
20-Aug-2021
till 5 pm.

Date/ Time of Auction

23-Aug-2021
1100 hrs-1300 hrs

Concerned Branch:- IIFL Home Finance Ltd.,27-B, Rajpur
Road, Above LG Office, Dehradun-248001 (Authorized officer:
Chanchal Sharma@ 8588822451)

Office.

necessary.

on the EMD.

Haryana-122015.

1.Date of inspection of the immovable property is 17-Aug-2021 between 1100 hrs - 1400 hrs.

2.Last date of submission of sealed offers in the prescribed tender forms along with EMD is 20-Aug-2021 till 5 pm at the branch office address.

3.Date of opening of the offers for the Property is 23-Aug-2021 at the above mentioned branch office address at 1100 hrs - 1300 hrs the tender will be opened in
the presence of the Authorised Officer.
4.Further interest will be charged as applicable, as per the Loan Agreement on the amount outstanding in the notice and incidental expenses, costs, etc,, is due and
payable till its realization excluding legal and any incidental charges thereupon.
5.The notice is hereby given to the Borrower and Guarantor, to remain present personally at the time of sale and they can bring the intending buyers/purchasers for
purchasing the immovable property as described herein above, as per the particulars of Terms and Conditions of Sale.

6.The Borrower(s)/Guarantor(s) are hereby given 15 DAYS SALE NOTICE UNDER THE RULE 9 SUB RULE (1) OF SARFAESI ACT, 2002 to pay the sum
mentioned as above before the date of Auction failing which the immovable property will be auctioned and balance, if any, will be recovered with interest and costs.
If the Borrower pays the amount due to IIFL Home Finance Limited in full before the date of sale, auction is liable to be stopped.

7.The EMD shall be payable through DD in favour of * IIFL Home Finance Limited” payable at GURGAON and shall be submitted at the concerned branch/Corporate

8.The detail terms and conditions of the auction sale are incorporated in the prescribed tender form. Tender forms are available at the above branch office. or also
you can refer https://www.iiflhomeloans.com/properties-for-auction.
9.The immovable property will be sold to the highest tenderer.However, the undersigned reserves the absolute discretion to allow inter se bidding, if deemed

10. Tenders that are not filled up or tenders received beyond last date will be considered as invalid tender and shall accordingly be rejected. No interest shall be paid

11.Company is not responsible for any liabilities upon the property which is not in the knowledge of the company.
For further details, contact Mr.Vijay Kumar @9811562664, Email:-vijay.kumar15@iifl.com, Corporate Office : Plot No. 98, Phase-1V, Udyog Vihar, Gurgaon,

Place: Haridwar Date: 31-07-2021

Sd/- Authorised Officer For IIFL Home Finance Ltd. (IIFL HFL)

PUBLIC NOTICE FOR AUCTION CUM SALE (APPENDIX — 1V A) (Rule 8(6))

Pursuant to taking possession of the secured asset mentioned hereunder by the Authorized Officer of IIFL Home Finance Limited (Formerly known
as India Infoline Housing Finance Ltd.) (IIFL HFL) under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 for the recovery of amount due from borrower/s, offers are invited by the undersigned in sealed covers for purchase of immovable
property, as described hereunder, which is in the possession, on “AS IS WHERE IS”, “AS IS WHAT IS” and "WHATEVER THERE IS" BASIS
particulars of which are given below:-

Guarantor(s)

Borrower(s)/Co-Borrower(s) /

Demand Notice

Date of Physical
P 1

Description of the Immovable property/ Secured Asset

Date and A

1)Mr. Gaurav Kumar
Gandhi
2)Mrs. Anjali Gandhi

(Prospect No. 734723)

19-Sept- 2018
Rs.28,51,289/- (Rupees
Twenty Eight Lakh Fifty
One Thousand Two
Hundred and Eighty
Nine Only)

27 — Dec— 2019
Total Outstanding
as on On 27-July-2021
Rs 47,00,303/-

(Rupees Forty Seven Lakh
Three Hundred and Three
Only)

All that part and parcel of the properties bearing House on
Plot No.191, Nalanda Town, Shamshabad Road, Rajrai,
Mauza Barauli, Agra, Uttar Pradesh - 282001.(Area:-
102.19 Sq.Mtr)

Reserve Price(Rs.) Earnest Money Deposit (EMD)
Rs.14,50,000/- (Rupees Fourteen Lakh |  Rs.1,45,000/- (Rupees One Lakh
Fifty Thousand Only) Forty Five Thousand Only)

Date of Inspection of
Property 17-Aug-2021
1100 hrs-1400 hrs

EMD Last Date
20-Aug-2021
till 5 pm.

Date/ Time of Auction

23-Aug-2021

1100 hrs-1300 hrs

Concerned Branch:- IIFL Home Finance Ltd., 1st Floor, Shop
No. 12&13, Maruti Plaza, Near G.G Hospital, Sanjay Place, Agra,
Uttar Pradesh- 282002 ( Contact Person: Muni Pradhan
@ 9873478000)

Office.

necessary.

on the EMD.

Haryana-122015.

Place: Agra Date:

1.Date of inspection of the immovable property is 17-Aug-2021 between 1100 hrs - 1400 hrs.

2.Last date of submission of sealed offers in the prescribed tender forms along with EMD is 20-Aug-2021 till 5 pm at the branch office address.

3.Date of opening of the offers for the Property is 23-Aug-2021 at the above mentioned branch office address at 1100 hrs - 1300 hrs the tender will be opened in
the presence of the Authorised Officer.
4.Further interest will be charged as applicable, as per the Loan Agreement on the amount outstanding in the notice and incidental expenses, costs, etc, is due and
payable till its realization excluding legal and any incidental charges thereupon.
5.The notice is hereby given to the Borrower and Guarantor, to remain present personally at the time of sale and they can bring the intending buyers/purchasers for
purchasing the immovable property as described herein above, as per the particulars of Terms and Conditions of Sale.

6.The Borrower(s)/Guarantor(s) are hereby given 15 DAYS SALE NOTICE UNDER THE RULE 9 SUB RULE (1) OF SARFAESI ACT, 2002 to pay the sum
mentioned as above before the date of Auction failing which the immovable property will be auctioned and balance, if any, will be recovered with interest and costs.
If the Borrower pays the amount due to IIFL Home Finance Limited in full before the date of sale, auction is liable to be stopped.

7.The EMD shall be payable through DD in favour of * IIFL Home Finance Limited” payable at GURGAON and shall be submitted at the concerned branch/Corporate

8.The detail terms and conditions of the auction sale are incorporated in the prescribed tender form. Tender forms are available at the above branch office. or also
you can refer https://wwwi.iiflhomeloans.com/properties-for-auction.
9.The immovable property will be sold to the highest tenderer.However, the undersigned reserves the absolute discretion to allow inter se bidding, if deemed

10. Tenders that are not filled up or tenders received beyond last date will be considered as invalid tender and shall accordingly be rejected. No interest shall be paid
11.Company is not responsible for any liabilities upon the property which is not in the knowledge of the company.

For further details, contact Mr. Vijay Kumar @9811562664, Email:-vijay.kumar15@iifl.com, Corporate Office : Plot No. 98, Phase-1V, Udyog Vihar, Gurgaon,
Sd/- Authorised Officer For IIFL Home Finance Ltd. (IIFL HFL)

31-07-2021

NEW

DELHI |

31JULY 2021

Business Standard

POSSESSION NOTICE (for immovable property)Rule 8-(1) i i >
Whereas, the undersigned being the Authorized Officer of IIFL Home Finance Limited (Formerly known as India Infoline | |NOTICE is hereby given that certificate of RESONANCE SPECIALITIES @ SOUTH WESTERN RAILWAY
Housing Finance Ltd.)(IIHL HFL) under the Securitisation and Reconstruction of Financial Assets and Enforcement of LTD. (Formerly Known as ARMOUR POLYMERS LTD.) in the name of
Security Interest Act 2002 and in exercise of powers conferred under section 13(12) read with Rule 3 of the Security SHARMA M. R. Have been lost or mislaid and application has been made to E-TENDER NOTICE No. 25/MYS/2021 ra as l eS lml e
Interest (Enforcement) Rules 2002, a Demand Notice was issued by the Authorised Officer of the company to the the Company to issue duplicate in lieu thereof. Dt: 27.07.2021 ‘
borrowers /co-borrowers mentioned herein below to repay the amount mentioned in the notice within 60 days from the pany P : The undersigned on behalf of the ‘
Gt e e 3 ok, e S T Bl g i smoun ey o e e || SN RN — Prescentof e res - Tncars o Regd. Office : Darjyan Wall Gl Rayya, Amrisa - 143112
and the public in general that the undersigned has taken possession of the prope lescribed herein below in exercise of areholder Name | Folio No. istinctive Nos. ’ a -
powers conferred on him under Section 13(4) of the said Act read with Rule 8 of the said rules. The borrower In particular 1221 5870001-5870100 0 the following works: Corp. Office : SRIVAN, Bijwasan, New Delhi 112?61
and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be -
subject to the charge of ITHL HFL for an amount as mentioned herein under with interest thereon."The borrower's M.R.SHARMA [ 0043487 21774 6826301-6826400 100 Sll Item of work | Approx. Value UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED 30 JUNE’ 2021
attention is invitﬁd to ErO\Illisions ofhsub-sectign (8) of section éS of the Act, befthe Ecunl':‘owerf clzal;s the| dues of tfhe Any person who has a claim in respect of the said shares should lodge such [ 1] Sampige road- Rs.1,13,19,964/- R in lakhs)
“IHL HFL” together with all costs, charges and expenses incurred, at any time before the date fixed for sale or transfer, ! N , 3 A ian:
the secured assets shall not be sold or transferred by “IIHL HFL” and no further step shall be taken by “IIFL HFL" for | |claim with the Company’s Registrars & Transfer Agents at “ADROIT Blrur525kectlop. hThr(éu%T\ASenewal of S. Quarter Ended Year Ended
transfer or sale of the secured assets. CORPORATE SERVICES PVT. LTD.” 19, Jaferbhoy Industrial exg. 52kg switches & crossings No. Particulars (Unaudited) (Audited)
Name of the B (s) | D of Secured Asset (Immovable Property) jotloutet: Date of | pate of Estate 1 Floor, Makhwana Road, Marol Naka, Andheri (E), Mumbai-400 059 by 60kg thick web switches & weldable
" ADeII: g,’a";h Al that piece and parcel of: House No-1170 area 61“;; (5150-) Demand|p i within 15 days from the date of publication of this Notice, else the Company CMS crossings 1in 12- 76 sets. 30.06.2021 30.06.2020 31.03.2021
Mre Biats D | measuring 333.33 sq. yds, Sec-6, Urban Estate (de pees Siy O né-Lakh Notice will proceed to issue Duplicate Certificates. 2] Birur-Karjagi _ [Rs. 2,63,21,601/ 1 | Income from Operations 12,159 8,839 47,615
M/s. Kapoor Stone Crusher| ::ha::argarh Distt. , Jhajar, Pincode: 124507, | £iye Thousand Five 13';;:‘1'3” 27-July-2021 Rameshwar Metia gze;tiosr\:\;i;g;]'z:%2??&";1&;2?;3“29 2 | Net Profit for the period 1495 1037 5079
(If"’s"“t No 861251) v i . Hundred Ten Only) R . 60Kg Thick Web Switch 9 é’ (before Tax and Exceptional items) ’ ’ ’
or, further details please contact to Authorised Officer at Branch Office :- Plot No. 30/30E, Upper Ground Floor, Main Shivaji Marg, Najafgarh (o] ic e witches an
Road, Beside Jaguar Showroom,Moti Nagar, New Delhi/Or Corporate Office : Plot No.98, Phase-1V, Udyog Vihar, Gurgaon, Haryana. Weldable CMS crossing 1 in 12 - 123 3 | Net Profit for the period
Place: Delhi Date: 31-07-2021 Sdj- Authorised Officer For IIFL Home Finance Limited (IIFL HFL) Sets & Balance work of Chikjajur - (after Tax and Exceptional items) 1,056 729 3,580
Rayadurga Section: Through Fitting 4 | Total Comprehensive Income for
o — Renewal (TFR) from km.0/000 -69/100 N
PRESS NOTICE TO ISSUE FOR PUBLICATIONS IN NEWSPAPER AFA Exports Private Limited R T o 00100k beturao the period (after Tax) 1,046 729 3,560
FOR E-PROCUREMENT SYSTEM (Online) TENDER (CIN: U%190l98L2004PTC130316) Chikjajur-Challakere ~stations. Sub 5 | Paid up Equity Share Capital
The Executive Engineer Jal Shakti Division Bharmour invites tenders on behalf of Government of Himachal Pradesh from approved Sr@z%'fs;fé’xt':;ion5gei:ﬁ Sla(ag{p%?idggliyce ‘éVOTk'|3 F';U"'K?TJG%;}?CUOU; 'thougz (Face Value Z 10 per Share) 2,392 2,042 2,392
i i g i , enewal of existin switches an
g"g'b,lf comfcmri for he following work(s) through e-tendering E“:.C ests‘ ST Eamest T Costor T Lastat e Station, Krishna Nagar, Delhi-110051 CMS crossing b)? 60Kgg Thick Web 6 | Other Equity (as shown in the Audited
r | Name of worl stimated | Earnes ime ostof | LastDate pening Available furnished commercial property for Switches and Weldable CMS crossing Balance Sheet of the previous year) - - 16,764
No cost money | Limit tender | of submission | of bids immediate sale in Noida, Sector-63. The plot area 1in 12 - 123 Sets & Sub Workdl: p! Y
: __ : form | of e-tender is 800 square meters and built up basement + Balance work of Chikjajur -Rayadurga 7 | Eaming Per Share Basic (%) 442 3.57 17.08
1 |Clo AE cum‘-EI.E camp office at Jal Shakti Vibhag Killar | 9996382/ ‘ 199928 ‘ One Year | 800 05-08-2021 ' 06.08.2021 ground + two floors with fixture and furniture as is Section: Through Fitting Renewal (Face Value 10 per Share) Diluted (%) 4.26 3.41 16.41
Tehsil Pangi Distt. Chamba at 11:30 AM | |where basis. The property under sale is owned by (TFR) from km.0/000-69/100 for a Not
Key dates:- AFA Exports Private Limited which is under the length of 69.100km between Chikiajur- otes: . ) )
a) | Date of online publication 29.07.2021 at 16.00 PM voluntary liquidation process. The bid documents Chgllakere stations, al 1. The above results for the quarter ended 30" June, 2021 have been reviewed by the Audit Committee and approved
— . can be taken by sending your request at email . by the Board of Directors in their respective meetings held on 30" July, 2021 and Statutory Auditors of the Compan
b) | Period of availability of bidding documents on website https://hptenders.govin. | 29.07.2021 at 17.00 PM to 05-08-2021 upto 17.00 PM afa.,iquidaﬁonégma"‘c%nﬁy d %l I!!ysurx—A!'llslkere l;g. 3,00,94,1:98/ héywecame Soutalmitod Review SP gs Y. Y pany
— . . ection:- Ancillary work in connection J - . ) )
©) | Date of submission of e-tender . 29.07.2021 at 17.00 PM to 05-08-2021 upto 17.00 PM Ihgf/l(t)g /’;823’11’6 \gslljt%dbbetwgeqtf/gsngo21 with Deep screening of track by BCM 2. The above is an extract of the detailed format of quarterly financial results filed with the Stock Exchanges under
d) | Opening of bids: The bids will be opened online by the 06.08.2021 at 11:30 AM 1%/08/2021 asalr bild dgczlr'ng'tse elore from Km.44/800 to 119/800 for a length Regulation 33 of the SEBI (LODR) Regulations, 2015. The full format of the financial results for the quarter ended is
authorized officer at the appointed time. For;\)FA Exports Private Limited of 75.00Km under sanctioned work of available on Stock Exchanges websites namely www.bseindia.com (BSE), www.nseindia.com (NSE) and
No-EE-JSD-BMR-GA-Tender/2020- 3480 lExltagL{tive Engineer sdi- BRI NANDAN KALRA Mysuru-Arsikere Sec TSR (S)- Company’s website www.prakashplastics.in.
Dated : 28-7-2021 28802021-2022 Jal Shakti Division Bharmour iquidator 75.00Km 3. Previous periods figures have beenregrouped reclassified, wherever necessary.

(IBBI/IPA-003/IP-N00014/2018- 2019/10103)

B001, Bestech Park View Ananda Sector 81
Gurugram, Contact: +91-9878704134

Date: 31/07/2021 Place: New Delhi

NORTH EASTERN RAILWAY

E-Tender Notice No.: EL-MWS-
GKP-2021-22-07

Dy. Chief Electrical Engineer,

Mechanical Workshop, N.E.

Money: T 0.00, Cost of tender
Form: ¥ 0.00, Completion time/
period from the date of issue of
acceptance letter: 12 Months.
Mote: « E-tender online will be
submitted upto 11.00 Hrs on dated
20.08.2021, - For full details and
submission of bid please see the
Indian Railway IREPS official
website www.ireps.gov.in.

Dy. Chief Electrical Engg.(WS)
CPRO/EL-27 Gorakhpur

About any passenger amenity complain
SMS on Mobile No. 09724845855

"00 NOT TRAVEL WITH INFLAMABLE ARTICLE IN TRAIN"

Last date of submission of bids:
Upto 11:00 Hrs. on 18.08.2021

For details log on: www.ireps.gov.in

Place: New Delhi
Date: 30" July, 2021

By order of the Board
Kanha Agarwal
Managing Director

CIN: L25209PB2017PLC046660
E-mail: pplho@prakash.com

Divisional Railway Manager / Works
Mysuru

PUB/132/AASP/PRB/SWR/2021-22

(f) sWRailways (W) SWRRLY

HIMACHAL PRADESH PUBLIC WORKS DEPARTMENT

e-Procurement Notice
INVITATION FOR BIDS (IFB)
1. The Executive Engineer HPPWD Kotkhai Distt Shimla H.P on behalf of Governor of H.P
invites the online bids on item rate, in electronic tendering system, in 2 Cover System for the

Branch Address: Federal Bank
SUCICI:CIMELOREASTAEEEUEY  YOUR PERFECT BANKING PARTNER
Floor, East Shalimar Bagh -110088 REGD. OFFICE: ALWAYE, KERALA

NOTICE FOR PRIVATE SALE OF GOLD
Notice is hereby given for the information of all concerned that Gold Ornaments pledged in
the following Gold loan accounts, with the under mentioned branches of the Bank, which
are overdue for redemption and which have not been regularized so far in spite of repeated
notices, will be put for sale in the branch on or after 06/08/2021 as shown below:

BRANCH/VENUE : Federal Bank Shalimar Bagh Br., BN-57, Ground Floor,
East Shalimar Bagh -110088

FEDERAL BANK LTD.

Railway, Gorakhpur for & on behalf ﬂr;d:\;vgglél‘;):si;?rk from the eligible and approved contractors/Firms registered with Account No. Name Account No. Name

E)f Pre"sldent of India mwt_es Sr. | Name of Work Estimated | EMD Costof | Time | Eligible 16806400003978 | VIRENDER ARORA 16806100008343 VIPIN JAIN

OPEN" E-Tender through online | |yo Cost Tender classof | |16806100008251 | KRISHANA DEVI KASANA _[16806100008400 | VIVEK KUMAR
(e-tendering) for the following work: Contractor | |16806100008269 | VIRENDER SINGH 6806100009317 SACHIN KUMAR SINGH
Tender No.: EL-MWS-GKP-2021- | |1. |Improvement of Kotkhai Deori | Rs. Rs. Rs. Two | ClassD 16806100008285 | YASH AGGARWAL [16806100008889 HAPPY SHARMA
22-07, Description of Work: Hiring Khanety Deorighat road in 9,51,178/- | 19,200/-| 350/~ | Month | And 16806400005221 | HARISH MUNDAI 16806100008582 INDER KUMAR

of One no. 500 KVA silent DG Set K.M. 0/00 to 22/255 (SH:- Class C Place : New Delhi, Date : 31.07.2021 Branch Manager, The Federal Bank Ltd.
for 12 months in Mechanical Clo, wire crate B/Wall at R.D.

Workshop, Gorakhpur, Approx 20/875 to 20/893 and R/Wall

Value: T 10,70,534.61, E.M.D. || |atRD. 1575010 15773) @OF COSMO FILMS

Tender document and other instructions can be downloaded or viewed online from the portal
https://hptenders.gov.in by the firm/individual registered on the website which is free of cost.

Key Dates:
1. | Date of Online Publication
2. | Document Download Start and End Date

05-08-2021 11:00 HRS
05-08-2021 1130 HRS
upto12-08-2021 1730 HRS
05-08-2021 1130 HRS upto
12-08-2021 1800 HRS
13-08-2021 upto 1030 HRS

3. | Bid Submission Start and End Date

4. | Physical Submission of EMD and
Cost of Tender Document
5. | Date of Technical Bid opening,

6 | Evaluation of Technical Bid followed
by Opening of Financial Bid.

13-08-2021 1100 HRS
Date to be announced

Executive Engineer,
Division Kotkhai, H.P.PWD
Kotkhai, Distt. Shimla H.P

2893/2021-2022 on behalf of Governor of Himachal Pradesh

PUBLIC NOTICE
To be known to all that I, Vijay Chawla, W/O
Late Shri O.P. Chawla, resident of C-9/9925,
Vasant Kunj, New Delhi 110070 is the sole
owner and original allottee of C-9/9925
Vasant Kunj, SFS Flat (DDA), New Delhi
110070, vide letter allotment No. 125(51)/01
ISFSIVKII/B02 dated 10th December 2001

PUBLIC NOTICE
Notice is hereby given to the general public that Alumetric Systems Pvt. Ltd., availed a loan
facility from Electronica Finance Limited(EFL) vide loan account no 127-954559-2019-27-1
and as a security to the said loan they have deposited the below documents.
The below title documents are not traceable in our records and EFL had lodged the police
complaint no62126-2021 dated 30.7.21, before the Deccan Police station Pune. The details of
the documents are as under:

and converted to "Freehold from "Leasehold"

8.No PARTICULAR

vide Conveyance Deed dated 31st May 2004.

. |Copy of Allotment letter dated 27.04.1994 issued by UPSIDC in favour of Sri Jiya Lal

The original Demand-Cum-Allotment Letter,

. | Original Lease deed Agreement bearing no. 2294/2021 dated 02.02.2021

Possession Letter, Bank Challan, DDA Paid
Challan, and NOC for water and electricity

connection of the above said property have
been lost. An FIR to this effect has been

1
2
3. | Original Sale Deed executed by Sonaliin favour of Alumetrik bearing no. 25.01.2020
4

.| Original Agreement to sell dated 06.01.2020 executed by Mrs. Sonali Joshi in
favour of Alumetrik

lodged, vide LR Number 526849/2021 dated
30 July 2021. Any person claiming right,

3]

. | Original Possession Memo issued by U.P. State Industrial Development Corporation
Ltd. dated 10.02.2010 in favour of Mrs. Sonali Joshi

interest or having any objection may write/
contact with above names person at the

. | Original Equitable mortgage deed

above address or phone no. 9999563577

. | Original Power of Attorney

within 15 days from the date of publication of
this notice.

Original Undertaking cum Indemnity

Place: Delhi

oo~

. | Original Cross Default agreement

Date: 31-07-2021

=
=}

.|Original Declaration

UN-AUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED 30TH JUNE, 2021

PROUD TO BE INDIAN
PRIVILEGED TO BE GLOBAL

This notice is hereby given to general public that no person/s should do any legal
transaction in respect of the said property. If any person/s receiving or dealing with the
same is doing at his/ her/ their own risk and EFL shall not be liable in any manner
whatsoever for any loss incurred by such person(s) on account of any such unauthorized
dealing. Any person/s who finds the above documents is requested to handover the same

to the undersigned, at the address given below. ELECTRONICA FINANCE LIMITED

COSMO FILMS LIMITED
Regd. Off: 1008, DLF Tower-A, Jasola District Centre, New Delhi- 110025
CIN: L92114DL1976PLC008355 Tel: 011-49494949 Fax: 011-49494950
E-mail: investor.relations@cosmofilms.com, Website: www.cosmofilms.com
NOTICE OF LOSS OF SHARE CERTIFICATES
Notice is hereby given that the following original Share Certificates of Cosmo Films Ltd
issued by the company are stated to have been lost or misplaced or stolen and the registered
holder thereof/ claimant has applied to company for issue of Duplicate Share Certificate.

Sr. Name & Name of Certificate | Distinctive Nos. | No. of Eq.
No. Folio No. Claimant No. Shares
1. | Vithal Narayan Vithal Narayan 208484 12784723- 200

rao Deore rao Deore 12784922

27100

Any person(s) who has/ have any claim(s) in respect of such share certificates should lodge

such claim(s) in writing with the registrars and transfer agent M/s. Alankit Assignments Ltd.,

4E/2, AlankitHouse, Jhandewalan Extn. New Delhi 110055, Tel: 011-42541234, within 15

days of Publication of this notice after which no claims will be entertained and the registrars
will proceed for issuing duplicate certificates.

For and on Behalf of

COSMO FILMS LTD.

Sd/-

Jyoti Dixit

Company Secretary

Dated: 30th July, 2021
Place: New Delhi

KOTAK MAHINDRA BANK LTD.

Registered Office: 27-BKC, C-27, G-Block, Bandra Kurla Complex, Bandra (E), Mumbai- 400 051
Branch Office : 7th Floor, Ambadeep Building, 14 KG Marg, Cannaught Place, New Delhi-110001
NOTICE UNDER SECTION 13(2) OF THE SECURTISATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002
Notice is hereby given that the following borrower /Co-Borrowers, who have availed loan facilities from
KOTAK MAHINDRA BANK LIMITED (KMBL) having its branch office at 7th Floor, Ambadeep
Building, 14 KG Marg, Cannaught Place, New Delhi-110001, have failed to serve the interest of their
credit facilities to KMBL and that their loan accounts has been classified as NPA as per the guidelines
issued by Reserve Bank of India. The Borrowers have provided security of the immovable properties to
KMBL, the details of which are described herein below. The details of the loan and the amounts
outstanding and payable by the borrowers to KMBL as on date 21st July* 2021 are mentioned below.
The borrower /Co-Borrowers as well as the public in general are hereby informed that the undersigned
being the Authorized Officer of KMBL, the secured creditor has initiated action against the following
borrower /Co-Borrowers under the provisions of the Securitization and Reconstruction of Financial
Assets and enforcement of Security Interest Act, 2002 (the SARFAESI Act). If the following borrowers
fail to repay the outstanding dues indicated against their names within 60 (Sixty) days of this notice, the
undersigned will exercise any one or more of the powers conferred on the Secured Creditor under sub-
section (2) of Section 13 of the SARFAESI Act, including power to take possession of the properties and
sell the same. The publicin general is advised not to deal with property described here below.

Details of secured asset (Immovable Property)

Audumbar, Plot No.101/1, Erandwane, Dr. Ketkar Road, Pune-411004, M.H.

FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
SAUBHAGYA ORNAMENTS PRIVATE LIMITED

S.No. Particulars Details

1. |Name of Corporate Debtor Saubhagya Ornaments Private Limited

2. [Date of Incorporation of Corporate Debtor | 18th March, 2009

3. |Authority under which corporate debtor is . e .
incorporated registered Registrar of Companies — Delhi

11.|Original copy of Transfer of Permission dated 07.11.2020 Name of the Borrowers | Guarantor & Mortgagor
12.|Original copy of Permission to transfer dated 22.02.2021 1. Mis Aqua Royal Engineering (Borrower &
i i Mortgagor) Through its ProprietorSite- |V, 56,

13. ggg;?inopgh?f Lease Deed dated 31.03.2009 issued by UPSIDC in favour of Mrs. 55 1t Floor, Sahibabad, Ghaziabad- 201010
- - — Also at:- M/s Aqua Royal Engineering, Through

14.Photocopy of Lease Deed dated 01.08.1994 issued by UPSIDC in favour of Sri Jiya Lal its Proprietor, Plot No. 57/1/9, situated at Site- 4,
15.| Phot f Allotment lett Sahibabad Industrial Area, Ghaziabad (UP)-
Otocopy o Aflotment 'eer 201010, 2. Mr. Manohar Jha (Co-Borrower)
16.[Photocopy of Transfer letter Site- 1V, 56, 55, 1st Floor, Sahibabad,
Ghaziabad- 201010 Also at:- C-200- D, 2nd

Floor, Gurunanak Pura, Laxmi Nagar, Delhi-
110092, 3. Mrs. Runa Jha (Co- Borrower) Site-
IV, 56, 55, 1st Floor, Sahibabad, Ghaziabad-
201010

NPA Date :_30th June' 2021 |

Allthat part and parcel of the property consisting of]
: Built up structure on Plot No. 57/1/9, having
Ground Floor, and First Floor, situated at Site- 4,
Sahibabad Industrial Area, Ghaziabad, Tehsil &
Distt. Ghaziabad (UP) admeasuring 413.36 sq.
mirs. Covered area alongwith boundary wall, Iron
Gate. Bounded By:- North:- Plot No. 57/8, East:-
Plot No. 57/2, South:- Plot No. 57/1/10, West:-
Road 40 feetwide

Loan Account No., Demand Notice Date & Amount
Loan Account No. LAP18057189 Demand
Notice Date: 22/07/2021 Outstanding Amount:
Rs.81,23,594.62/-

Date : 31/07/2021  Place: DelhilNCR  For

Kotak Mahindra Bank Ltd., Authorised Officer

(Insolvency Resolution Process for
FOR THE ATTENTION

1. |Name of the Corporate Debtor

FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

M/S. TRIFALAGUR SQUARE INFRASTRUCTURE PRIVATE LIMITED

RELEVANT PARTICULARS

Corporate Persons) Regulations, 2016
OF THE CREDITORS OF

Trifalagur Square Infrastructure Private
Limited

2. |Date of incorporation of Corporate
Debtor

14/11/2005

3. |Authority under which Corporate
Debtor is incorporated / registered

Registrar of Companies - Kanpur

4. |Corporate Identity No./ Limited
Liability Identification No. of the

U45201UP2005PTC030956

Corporate Debtor

4. |Corporate identity number / limited liability

identification number of corporate debtor U52599DL2009PTC188537

® in Lakhs)
Quarter Ended Year Ended
Particulars 30th June, | 31st March, | 30th June, | 31st March,
2021 2021 2020 2021
Un-Audited Audited Un-Audited Audited

Total Income from Operation (Net) 22787 20793 6839 63984

Net Profit / (Loss) for the period (before tax, exceptional and / or extra

ordinary items) 2179 1781 (1489) 2087

Net Profit for the period before tax (after exceptional and / or extra

ordinary Items) 2179 1781 (1489) 2087

Net Profit for the period after tax (after exceptional and / or extra

ordinary Items) 2042 1202 (1489) 1253

Total Comprehensive income for the period (Comprising Profit / Loss

for the period (after tax) and other comprehensive income (after tax) 1936 1135 (1341) 1390

Equity Share Capital 4150.80 4150.80 4150.80 4150.80

Reserves (excluding Revaluation Reserve as shown in the Balance

sheet of the previous year) 5614

Earning Per Share (of ¥10/- each) (before and after extra ordinary

items)

Basic (% 10/-) 4.92 2.90 (3.59) 3.02

Diluted (% 10/-) 4.92 2.90 (3.59) 3.02

5. |Address of the registered office and principal
office (if any) of corporate debtor

Registered office: 3097, Gali No. 36,
BeadonPura, Karol Bagh, New Delhi 110005

6. |Date of closure of insolvency resolution

process 25th July, 2021

Notes:

applicable.

Place : Noida (U.P.)
Dated : 30th July, 2021

CIN : L17124MP1989PLC008255 * Registered Office: Maral Sarovar, V. & P.O. Khalbujurg,
Tehsil Kasrawad, Distt. Khargone - 451 660 (M.P.), Phone: +91-7285-265401-265405, Fax: +91-7285-265406
Corporate Office: Bhilwara Towers, A-12, Sector-1, Noida - 201 301 (U.P.), Phone: +91-120-4390300 (EPABX), Fax: +91-120-4277841

1. The above results have been reviewed by the Audit Committee and approved by the Board of Directors of the Company at its
Meeting held on 30th July, 2021. The Statutory Auditors have reviewed the results for the quarter ended June 30, 2021.

This statement has been prepared in accordance with the Companies (Indian Accounting Standards) Rules, 2015 (Ind AS),
prescribed under section 133 of the Companies Act, 2013, and other recognized accounting practices and policies to the extent

The above is an extract of the detailed format of un-audited financial result for the quarter ended June 30, 2021 filed with
the Stock Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,
2015. The full format of the un-audited financial results are available on the Stock Exchanges websites (www.bseindia.com,
www.nseindia.com) and on the Company’s website (www.maraloverseas.com).

The figures of the last quarter ended March 31, 2021 are the balancing figures between the audited figures in respect of the full
financial year ending 31st March, 2021 and the un-audited published year to date figures ended December 31, 2020, being the
date of the end of the third quarter of the financial year which were subject to limited review.

The Company has opted for new Income Tax regime with effect from 1st April 2021 in which the effective Income Tax Rate
is 25.17%. In earlier tax regime, effective Income Tax Rate was 34.94%.

Chairman &

E-mail: maral.investor@Injbhilwara.com; Website: www.maraloverseas.com

7. |Liquidation commencement date of

26th July, 2021 being the date of order passed
Corporate Debtor

by Hon'ble NCLT

28th July 2021 being the date on which order
of Hon'ble NCLT was uploaded on the NCLT
Portal

8. |Name and Registration Number of the
Insolvency Professional Acting as Liquidator

Ms. Shalu Khanna, Regn.No: IBBI/IPA-001/
1P-P00917/2017-2018/11523

5. |Address of the registered office and
principal office (if any) of Corporate
Debtor

Registered Office:
C-56/41, Sector-62, Noida Gautam Buddha
Nagar UP 201303 IN

28/07/2021

6. |Insolvency commencement date in
respect of Corporate Debtor

7. |Estimated date of closure of
insolvency resolution process

23/01/2022

180 days starting from the date of
commencement of Corporate Insolvency
Resolution Process

Mr. Darshan Singh Anand
IBBI/IPA-002/IP-N00326/2017-2018/10931

8. |Name and registration number of the
insolvency professional acting as
interim resolution professional

9. |Address and e-mail of the interim
resolution professional, as registered
with the Board

Address: EG-46, Inder Puri, New Delhi,
National Capital Territory of Delhi, 110012
Email: dsanand57@gmail.com

9. |Address and Email of the Liquidator as|Address: A-16/9, Vasant Vihar, New Delhi-110 10. ﬁgﬁ;esssoﬁgféﬁégwttﬁ ?ﬁeuisnifeirfi% Gdtdreslsé Etht_?_ Intder F;lgi’"!\-leﬁo%?lghi'
: ; - o ld- ational Capital Territory of Delhi,
registered wnhthe.Board 057, India, Email Id: SKHANNA@LLCA.NET resolution professional Email: tsipl.gipl@gmaill?(;om
10. [Address and Email to be used for Ms. Shalu Khanna 11_|Last date for submission of claims | 11/08/2021
correspondence with the Liquidator Liquidator of SAUBHAGYA ORNAMENTS 12.[Classes of creditors, if any, under|Not Apphcable as per information available
PRIVATE LIMITED clause (b) of sub-section (6A) of| with IR|
Luthra & Luthra Restructuring And Section 21, ascertained by the interim
Insolvency Advisors LLP resolution professional
" . 13.|Names of Insolvency Professionals| Not Applicable as per information available
LGF, A-16/9, Vasant Vihar, New Delhi-110057, identified to act as authorised|with IRP
India representative of creditors in a class
Email for submission of claims (Three names for each use)
:SOPL.RP@LLCA.NET 14.| a) Relevant Forms and a) Web Link:

Last date for submission of claims

11. 25th August, 2021

By Order of the Board

For Maral Overseas Limited
Sd/-

Shekhar Agarwal

Managing Director and CEO
DIN: 00066113

Notice is hereby given that the National Company Law Tribunal, Principal Bench, New Delhi has

ordered the commencement of liquidation of the Saubhagya Ornaments Private Limited on

26th July, 2021.

The stakeholders of Saubhagya Ornaments Private Limited are hereby called upon to submit|

their claims with proof on or before 25th August, 2021, to the liquidator at the address mentioned

againstitem No. 10 mentioned above.

The financial creditors shall submit their claims with proof by electronic means only. All other

creditors may submit the claims with the proof in person, by post or by electronic means.

The claim may be submitted in their specified forms. FORM C - Proof of claim by operational

creditors except Workmen and Employees; FORM D - Proof of claim by financial creditors; FORM

E - Proof of claim by a Workman or an Employee; FORM F- Proof of claim by authorised

representative of Workmen or Employees; FORM G - Proof of claim by any other stakeholder.

These forms may be downloaded from the portal of IBBI i.e. https://ibbi.gov.in or from portal of

liquidatori.e. http://www.llcairp.com/

Submission of false or misleading proof of claims shall attract penalties. sdl

Shalu Khanna
Liquidator

Date: 30.07.2021
Place: New Delhi

https://www.ibbi.gov.in/home/downloads

b) Address: EG-46, Inder Puri, New Delhi,
National Capital Territory of Delhi, 110012

Email: tsipl.sipl@gmail.com

Notice is hereby given that the National Company Law Tribunal, Allahabad Bench
has ordered the commencement of corporate insolvency resolution process of
M/s. Trifalagur Square Infrastructure Private Limited on 28/07/2021.

The creditors of M/s. Trifalagur Square Infrastructure Private Limited are hereby
called upon to submit their claims with proof on or before 11/08/2021 to the interim
resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with proof in person, by post or by electronic
means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall
indicate its choice of authorised representative from among the three insolvency
professionals listed against entry No. 13 to act as authorised representative of the
class in Form CA - Not Applicable as per information available with IRP.

Sub ion of false or misleading proofs of claim shall attract penalties.

Sd/-
DARSHAN SINGH ANAND

b) Details of authorized
representatives are available at :

Date and Place: 31/07/2021, Delhi Interim Resolution Professional
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Ref. No. PUR/SSC/Tender/2020-21/Stacker/537 Date : 30.07.2021

E- TENDER NOTICE

Online e-tenders are invited from Original Manufacturers /
Authorized dealer (as per details given in tender documents) for
Supply of Sugar Bag Stacker (Split/Belt Type) to various units of U.P.
State Sugar Corporation Ltd., The e-tender documents with detailed
specifications, terms and conditions etc., can be downloaded from
e- tender portal http://etender.up.nic.in & Sugar Corporation's
website www.upsugcorp.com from 31.07.2021

The Sugar Corporation reserves the right to cancel any or all
bids/annul e-bidding process without assigning any reason to and
decision of Corporation will be final & binding.

MANAGING DIRECTOR
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PUBLIC NOTICE
To be known to all that I, Vijay Chawla, W/O
Late Shri O.P. Chawla, resident of C-9/9925,
Vasant Kunj, New Delhi 110070 is the sole
owner and original allottee of C-9/9925
Vasant Kunj, SFS Flat (DDA), New Delhi
110070, vide letter allotment No. 125(51)/01
ISFS/VKII/B02 dated 10th December 2001
and converted to "Freehold from "Leasehold"
vide Conveyance Deed dated 31st May 2004.
The original Demand-Cum-Allotment Letter,
Possession Letter, Bank Challan, DDA Paid
Challan, and NOC for water and electricity
connection of the above said property have
been lost. An FIR to this effect has been
lodged, vide LR Number 526849/2021 dated
30 July 2021. Any person claiming right,
interest or having any objection may write/
contact with above names person at the
above address or phone no. 9999563577
within 15 days from the date of publication of

this notice.
Place: Delhi
Date: 31-07-2021
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Date: 31/07/2021

AFA Exports Private Limited
(CIN: U51909DL2004PTC130316)
Registered office: C 50, First Floor, Radhey
Shyam Park Extention, Behind Jagatpuri Police
Station, Krishna Nagar, Delhi-110051
Aer, daeR-63 # dwpel @l @ forg
aiftas wufr | wife &1
& 800 A Wew B 3R I+ AISS +
fhaRTaR 3R WHaR & W1 &5 HRSTAr B

wafics AFA Exports Private Limited @& ot &

S Wfed aRead afhar & 98d 8| Mg

Al & IS afaliquidation@gmail.com
TP IRD

wrge 2/08/2021 W 04/08/2021 & g & W
IS
{ UBS S HRAT AR 2|
For AFA Exports Private Limited

Sd/- BRIJ NANDAN KALRA

(IBBI/IPA-003/IP-N00014/2018-2019/10103)
B001, Bestech Park View Ananda Sector 81
Gurugram, Contact: +91-9878704134

& qed HuRy &1

A AHhd |

BT 10/08/2021
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